
1^
J  "X

/

Cen t fa i Adni i n i s t ra i i ve Tr i buna I

Pfincioai Bench

CP 210/2002

OA 170/2002

New Delhi , This the 29th day of May, 2002

Hon'b1e Dr. A. VedavaI 1 i , Member (J)
h'on ' b I e Sh r i Gov i ndan S . Tamp i , Member C A)

1 . Shri Chander Pal

S/o Shri Phol i Singh
R/o Vi I I a.ge - Aurangpur
Post Dhankaur

Distt. Gautarnbudh Nagar
U.P.

2. Shri Niranjan
S/o Shri Ramji Lai
R/o Jhuggi No. 361
BIock 28

Tr i Iokpur i , DeIh i .

Pet i t i oners

(None present even on second cal l)

VERSUS

) ■ Dr.(Mrs.) K.M.Nagpa1
Director CMed),
ESI Hosp i taI
Sector 24

NO I DA, UP.

...Respondent

CNone present even on second cal l)

ORDERCOral)

^  By Hon'bIe Dr. A. VedavaI I i , Member (A)
if None present for the pet i t loners even on the

second cal l . It is seen that none was present on

behalf of the petitioners even on an earl ier occasion

namely 21.o.2002. In the circumstances, it appears

tfiat the pei it loners are not interested in pursuing

ihe CP further. CP is, therefore dismissed for

default /Q^d non prosecution.
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(D r.A.VedavaI I I)
Member CJ)


